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[Shri C. K. Jaffer Sharief] 
that whoever is found guilty will be 
suitably dealt with. 

SHRI NARASINGHA PRASAD 
NANDA (Orissa); It is not only this 
wild-cat strike which has completely 
disrupted the train services, but, un- 
fortunately the railways" are func- 
tioning so inefficiently that all trains 
are running late. It is only one 
situation that the Minister has des- 
cribed. But we find that all the 
trains are running late. The fa.:t- 
moving trains are no longer fasi- 
moving. They are so slow that if 
you are supposed to be in Delhi 
today, you are arriving the next day. 
This kind of thing is happening and 
the Minister only comes forward to 
make an appeal to the loco-running 
ataff to resume duty but does nothing 
to look into the inefficient running 
of the entire railways in the whole 
country? No train is running in 
time. It should be a matter of 
shame for the Government not to be 
able to run the trains m time and 
more efficiently. 

STATUTORY RESOLUTION SEEK. 
1NG APPROVAL OF PROCLAMA- 
TION ISSUED UNDER ARTICLE 
356 OF THE CONSTITUTION IN 
RELATION TO THE STATE OF 

ASSAM—Contd. 
SHRI RAMAKRISHNA HEGDE 

(Karnataka): Mr. Vice-Chairman, 
Sir, if the Government had come to 
this House for the extension of the 
period of the President's rule in 
Assam, it is mainly on account of its 
total incapacity to tackle the prob- 
lem of that State. The problem, 
which has acquired new dimensions 
recently, hag its roots in the historv 
of Assam itself. For the last 
-50 years or more, the problem of 
illegal infiltrators into the State of 
Assam has been there and has been 
increasing in proportions, I would 
like to give two quotations, Sir, 
before I proceed and I would like 
to ask the Minister to identify the 
person who said this, if he can. Sir, 
I quote: 

"As soon as the time comes for 
the Constituent Assembly to g° 
into Sections, you will say, Gentle- 
man, Assam retires. Whether you 
have that courage, grit and gump- 
tion, I do not know. You alone 
can say that. But if you can make 
that declaration, it will be a fine 
thing... Each unit must be auto- 
nomous and able to decide and to 
act for itself. I am hoping that in 
this Assam will lead the way. 
If you do not act correctly and now, 
Assam will be finished. Assam 
must not lose its soul. It must up- 
hold it against the whole world. 
Else, I will say that Assam has 
only minikins and no man. It is 
an impertinent suggestion that 
Bengal should dominate Assam in 
any way". 

Can you identify the person? I do 
not think you can. This was Ma- 
hatma Gandhi. When Assam was be- 
ing huddled together along with Mus- 
lim majority group, according to the 
formula of the Cripps Mission, the 
people revolted against it, and it was 
on the occasion that Mahatma Gandhi 
gave this call to the people of Assam. 

I would like to give another quo. 
tation, Sir, and again I would ask 
the Minister to try to identify from 
which source I have got it. 

"Probably the most important 
event in the province during the 
last twenty-five years, an event, 
moreover, which seems likely to 
alter permanently the whole future 
of Assam and to destroy more 
surely than did the Burmese inva- 
ders of 1820, the whole structure of 
Assamese culture and civilization 
has been the invasion of a vast 
horde of land-hungry Bengali im- 
migrants, mostly Muslims, from the 
districts of Eastern Bengal and in 
particular from Moymensingh. The 
invasion began sometime before 
1911, and the Census Report of that 
year is the first report which makes 
mention of this advancing host. 
By 1921 the first army corps had 
passed into Assam and had practi- 
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eally conquered the district of Goal- 
para. It is sad but by no means 
improbable that in another thirty 
years Sibsagar District will be the 
only part in Assam in which an 
Assamese will find himself at home. 
In fact the way in which they have 
seized upon the vacant areas in the 
Assam Valley seems almost un- 
canny. Without fuss, without 
tumult, without undue trouble to 
the district revenue staff, a 
population which must amount to 
over half a million has stransplan- 
ted itself from Bengal to the Assam 
Valley during the last twenty-five 
years." 

Sir, we have to see the present agi- 
tation in this background. May I 
ask: During the last 33 years, parti- 
cularly after Independence, what did 
the Government of India do to solve 
this problem? Well, today an effort 
is being made by the Prime Minis- 
ter and others to give a twist to the 
whole agitation in such a way as to 
make it look that it is anti-Bengali 
or anti-minority. It is not so. If you 
look at the demands of the students, 
nowhere have they said that the legi- 
timate citizens of this country should 
be driven out. It is only in regard 
to the illegal, illegitimate infiltrators 
who have been pouring into the terri- 
tory of Assam over the last several 
decades that they are opposed and 
they want them to be identified and 
driven out of their State. Well, Sir, 
during the last five months, after this 
Government took office, did the Gov- 
ernment make any sincere effort to 
solve this problem? 

SHRI KALYAN ROY: What did 
you do when you were in power? The 
whole thing started in your regime. 
The whole thing started in your 
time. 

SHRI RAMAKRISHNA HEGDE: I 
will tell you what we did. 

SHRI KALYAN ROY:   You started 
it. 
265 RS—6. 

THE VICE-CHAIRMAN (SHRI R. 
R. MORARKA): Order, please. Mr. 
Kalyan Roy, you must listen now. 
You have put a question. Let him- 
reply. 

SHRI RAMAKRISHNA HEGDE: I 
am not responsible for what they did 
during the last thirty years. In the 
2£ years that my party was in power, 
for the first time tremendous resour- 
ces were diverted to that State. For 
the first time new railway lines have 
been sanctioned; for the first time 
new hydro-electric projects have been 
sanctioned. That is what we did. 
But this problem . . . {Interrupt 
ttons). 

SHRI YOGENDRA MAKWANA; It 
was a continuous process. 

(Interruptions) 

SHRI RAMAKRISHNA HEGDE: 
We tackled that problem also. We 
started tackling that problem. 

SHRI BIPINPAL DAS: May 1 ask 
one question, Mr. Hedge? Please 
name one project you sanctioned 
yourself which was not sanctioned 
earlier.    Give one  single  project. 

SHRI RAMAKRISHNA HEGDE: I 
can give a list of them. 

SHRI BIPINPAL DAS: One! Yo* 
cannot give even one. 

SHRI RAMAKRISHNA HEGDE: I 
can give a list of them. 

SHRI KALYAN ROY: When Mo- 
rarji and Charan Singl. were there, 
thousands were killed and deported 
from Assam. 

SHRI RAMAKRISHNA HEGDE: I 
am sorry, you are ill-informed. If at 
all a Prime Minister spent one full 
week in that region, it was Mr. Mo- 
rarji Desai, the then Prime Minister, 
of the Janata Party. Not even Pan- 
ditji did it, though he had a great 
liking for the people of the region. 
(Interruptions). He was also not able 
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[Shri Ramakrishna Hegde] 
to spend that much of time. For the 
first time in the country the Prime 
Minister visited and spent one full 
week in the north-eastern region. The 
crisis was no doubt developing during 
the Janata period; it was there in a 
subdued form. But it had not burst 
out, it had not exploded. After this 
Government took over, what did it 
do, except for having one meeting 
with the student leaders and another 
one with the Opposition party leaders 
when most of the Opposition leaders 
were busy in their constituencies? I 
do not think this Government has 
done anything . . . 

AN HON. MEMBER: . . . except 
for declaring that it would be a dis- 
turbed area. 
SHRT RAMAKRISHNA HEGDE: I 

am coming to that. Instead of trying 
to understand the problem in its pro- 
per perspective, in its historical pers- 
pective, this Government took action 
with vengeance as it were. I have 
quotations from speeches made both 
by the Prime Minister and the Home 
Minister. Even the other day the 
Home Minister said that this agitation 
will be crushed with all the might. 
Well, "do it if you can. You are play- 
ing with fire, I warn you. It is not 
possible to crush such a popular, such 
a genuine and such an honest and a 
real movement. Sir, the Prime Min- 
ister, in her speeches—whether it was 
relevant or not, I do not know; she 
should know—during the elections— 
practically in every election meet- 
ing—alleged that the Opposition par- 
ties had fomented this trouble. Well, 
I would like to ask the Prime Min- 
ister and the Government to prove it. 
Which is the party which is involved 
in this agitation? It is reminiscent 
of the agitation by the students in 
1974 in Bihar and later in Gujarat. 
They must take a lesson from that. 
They must heed to this warning. 
Well, there may be one or two de- 
mands which nobody can agree to. 
For instance, they ask for doing away 
.with the constitutional guarantee 
given to the Scheduled Castes and the 

Scheduled Tribes. Similarly, they 
ask for special constitutional guaran- 
tees to be given in the same way as 
in the case of J&K. Even in this re- 
gard there may be a difference of 
opinion. But when they make their 
other demands, we must appreciate 
their difficulties, their apprehensions. 
For the last 50, 60 or 70 years a con- 
sistent and constant effort has been 
made to invade them. I do - not 
accuse any particular community, any 
particular linguistic or religious 
group. Take, for instance Tripura. 
Thirty years ago, the local tribal po- 
pulation was three-fourths of the po- 
pulation. Today it has been reduced 
to one-third. So the identity of the 
local people is being obliterated. It 
was Panditji who said that we must 
keep intact the ethnic identity of 
these people, they are beautiful peo- 
ple and it is a beautiful region and 
we shall do everything possible to 
protect and preserve the ethnic iden- 
tity of these people. He also gave an 
assurance, a guarantee, to keep the 
various linguistic groups intact. But 
what has happened today is just the 
reverse, the opposite. 

Sir, if you go at the root of the 
problem, the whole trouble started 
as long ago as 1905. Lord Curaon, 
the then Viceroy of our country, ac- 
cording to the characteristic policy of 
divide and rule, first divided the Ben- 
gal Presidency into two. On what 
basis? Not geographical, Not on any 
rational basis, but on the basis of 
Hindu majority and on the basis of 
Muslim majority. Assam was tagged 
on to the East Bengal Province which 
had Muslim majority, and from then 
onwards the infiltration has started 
because there was pressure of popula- 
tion in both these provinces. They 
had hunger for land, and naturally 
they moved wherever land was avail- 
able. I do not blame them. But after 
that, continuously, this problem went 
on like this. 

Then, it was perhaps in 1950. No, 
it is more recent, in 1964. You must 
permit we t0 quote this for the bene- 
fit   of the  Government  benches  be- 
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cause they claim that they are the 
real Congress, and, therefore, they 
must take it as having come from 
their own party, may be 15 to 20 
years ago. The Assam Pradesh Con- 
gress Committee adopted a resolution 
on the threat to the security of the 
State posed by the Pakistani infiltra- 
tors, on the 1st April, 1964, and sug- 
gested some very practical and im- 
portant measures. What are the mea- 
sures? 

"The problem of Pakistani infil- 
trants is posing a serious problem 
for the security 0f this frontier 
State. The Committee welcomes the 
various announcements made by 
the Union Home Minister after 
about a week's visit to Assam on 
the question of expeditious depor- 
tation of illegal infiltrants. 

"The Committee also feels con. 
cerned about the reports of harbou- 
ring infiltrants in some areas. The 
Committee will like to make it 
clear that such anti-national activi- 
ties call for stringent measures 
against the offenders. In the in- 
terest of security and peace in the 
State it is very necessary that every 
man should extend his full coopera- 
tion in tackling this problem. The 
Committee, therefore, appeals to 
the people of Assam to extend their 
'full cooperation to the Administra- 
tion in detecting such illegal infil- 
trants. 

"Strict vigilance is necessary on 
the part of the..." 

I need not go into that. The concrete 
steps they have suggested are four, 
and they are: 

"(1) That a target date not later 
than March, 1965 to complete the 
deportation of Pak infiltrants in 
Assam be announced and acted 
accordingly. 

(2) That the citizens National 
Register with house numbers inten- 
ded for preparation of the census of 
1951 be made on the basis of tracing 
out Pak Nationals and deportating 
them without delay. 

 

(3) That adequate number of 
Tribunals be appointed immediate- 
ly to achieve complete deportation 
of Pak Nationals within the target 
date. 

(4) That a strip of land with 
such depth as may be needed along 
the entire East Pakistan border be 
cleared of all habitations and de- 
clared a Prohibited area  ..." 

What more the students are asking 
for, may I ask? This question was 
specifically pointed out by the State 
Unit of the ruling party as long 
ago as 1964. May I ask whether the 
Government has  taken any action? 

Sir, in 1950 an Act was passed by 
the Government of India, called the 
Immigrants (Expulsion from Assam) 
Act. But for several years no action 
was taken to implement any of the 
provisions of the Act. When Mr. 
Mehdi who was the Chief Minister, 
persuaded the Central Government 
to make certain amendments in view 
of certain practical difficulties, he 
himself was thrown away. I can name 
the people ivho collaborated in this 
illegal immigration into Assam, but I 
do not want to because they all be- 
long to the ruling party. It might 
hurt them. But the point is, who is to 
pay for the sins of those people? The 
students, innocent people? Men, 
women and children are being killed 
by the military. And Mr. Zail Singh 
says. "We will crush it." Is it possible 
to crush any popular movement? Has 
it ever happened in the history of 
mankind? Do you resort to this sort 
of revengeful attitude? It will not 
solve the problem. Sir, the Consulta- 
tive Committee in 1962, when Mr. 
Lai Bahadur Shastri was the Home 
Minister, made some recommenda- 
tions. The then Home Minister, 
Shri Lai Bahadur Shastri, de- 
clared in an informal meeting of 
the Consultative Committee of Parlia- 
ment for Home Affairs that the Cen- 
tral Government had agreed to take 
measures to check the inflow 
of     illegal      entrants    into     Assam 
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irom across the borders, as short- 
term and long-term measures, and 
some of the measurea were: increas- 
ing the number of border outposts 
an,j check-posts, strengthening of 
existing check-posts and delegation of 
lull powers under the Foreigners Act, 
1946, to the Superintendent* of Police 
and District Magistrates in the bor- 
der districts for summary deportation 
of Pakistani infiltrants. It was also 
suggested by the Members of the 
ommittee that deterent and exem- 
plary punishment should be meted 
out to those who harboured and 
shielded the illegal entrants. Put no 
effective steps were taken for the im- 
plementation of this declaration of 
the Home Minister. Sir, do we 
blame the students f°r a^ these 
lapses? I do not find any fault 
with the students because the situa- 
tion had reached the boiling point. If 
it has reached that stage, it is only 
lKcause of the inaction and the failure 
of the Central Government and other 
authorities. Today the problem has 
reached such a stage that the people 
cannot take it any longer. That 
area was declared a disturbed area. 
What is the meaning of it? What is 
the implication of it? It is virtual 
martial law. A 'shoot at sight" order 
was issued. And when they declared 
curfew and called in the military, 
my brothers here from Assam know 
and I think even my friends from 
Bengal also know, that there were 
3 1|2 lakhs of people on the streets. 
Gauhati has a population of only 
1 1|2 lakhs. It is not an exaggeration. 
And as quickly as it was promulga- 
ted, this black order had to be with- 
drawn. That shows the power of the 
people. Zail Singh or even a hund- 
red Zail Singhs cannot crush it, I can 
tell you. And today if this problem 
has to be tackled, it has to be tackled 
at the negotiation table. It cannot 
be tackled through force. So we sug- 
gest that you call the representatives. 
First, release the representatives of 
studesnts. Try to understand their 
psychology, try to understand their 
problems and discuss with them.    M 

you consider any of the demands. Ob- 
jectionable or unreasonable, well try 
to convinced them. You argue with 
them. If you cannot convince them, 
you be convinced. This is the way 
this problem has to be tackled today. 
(Time-bell-rings) Just a couple of 
minutes more and 1 will cloee. 

The Prime Minister, so far as I 
know—I do not know whether the 
Members in the Treasury benches 
know—has not taken any definite 
stand in regard to this issue. Well, 
you know, she has her own art, her 
own way of tackling things. She 
makes somebody to say something; die 
makes somebody else to say some- 
thing; and ultimately, whichever is 
convenient, she will adopt ag her own 
line. This has been her customary 
style. But should we not expect 
the Prime Minister of the country, 
when the whole region is on fire, 
ablaze, to say something in regard to 
how she proposes to tackle that 
problem? So far she has not indicat- 
ed her mind. She only says I do not 
say that 1971 should be the cut-off 
year". Actually after the meeting in 
the first instance an official release 
was given to the press saying that 
everybody agreed that 1971 should 
be the cut-off year. She has gone 
back. But she does not say which 
should be the cut-off year. If you do 
not consider it necessary that we 
should treat any year or dateline as 
cut-off year or date, then you start 
the work. But the thing is whatever 
date you may fix, the people only 
want that those who are not citizens 
of this country should not be allowed 
to stay. I would suggest if you do not 
want to accept any year as 
cut-off year, it does not mat- 
ter; first give an assurance to 
the people of Assam, "Look here, 
no foreigner will have any right in 
this country, no foreigner will be al- 
lowed fo stay in this country". It is 
not against West Bengalis. There ha« 
been some psycshological tension, be- 
cause of history again. There was 
a time, I might remind our Bengali 
coleagues, when in 1954 before the 
SRC a demand was made that Goal- 
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para district should be added on     to 
Beng»l ibecause Bengali-speaking 

population had increased, or, maybe, 
it was predominant at that time; and 
similarly  another     suggestion      was 
made  before    the    Commission    that 
Tripura   and   certain   adjoining   areas 
of Cachar district should be convert- 
ed  into  another  independent     State. 
All these things have their effect and 
therefore, if they have some genuine 
apprehension,    we    must    appreciate 
and try to understand it.     But today 
we are not looking at this problem— 
from the point of view of the incon- 
venience of or the apparent displea- 
sure that has been expressd by     the 
Assamese    people    against    Bengalis, 
Marwaries   or  Biharis   or     Nepalese,, 
but it is from the angle whether     a 
foreigner a man or a women, who is 
not a legitimate citizen of this coun- 
try has a right to live in this country 
permanently. You accept that he can- 
not, a solution will not be     difficult 
and there is  no question of      dilly- 
dallying  any more.      If you      think 
that AASU is divided, well, you   »re 
mistaken.      I know on behalf of the 
ruling party and    the     Government 
efforts have been    made to      divide 
them. E know it is done but I do not 
want to disclose it here.     But     you 
will not succeed. You will not    suc- 
ceed   in dividing   those people.    The 
only way is to call    them,      release 
them   and   withdraw   the      military, 
withdraw that black order,  that ne- 
farious    order    declaring    that    area 
as a disturbed State.     Then only can 
you solve the problem. 

One last word now. Why do you 
not restore the representative Gov- 
ernment there? This is a very pe- 
culiar style of the present Prime 
Minister. During her eleven-year rule 
earlier as many as 30 or 31 Ministries 
were dismised and on many occasions 
Assemblies were kept in animated 
suspension. They are the elected 
representatives of the people. Today 
they have no voice. Why don't you 
hand over the administration to 
them? You do not even    try     to let 

the Governor call the party which 
secures the majority in the Assemb- 
ly. But it is not going to be done 
because during the last four and a 
half months the Governments only 
concern was to capture State after 
State. How? If possible, through de- 
fection; if not, through dissolution and 
election. And because they did not 
succeed in engineering defection on 
a large scale in Assam, there is no 
popular Ministry there. Today I do 
not know whether this measure will 
be passed; even if it is passed, we 
should not wait for six months. Im- 
mediately an effort should ibe made 
by the Governor to install a popu- 
lar Ministry. If it is not possible, 
dissolve the Asembly and hold fresh 
elections. 
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all political partie8 and pohticalleaders 
have become absolutely irrelevant. 

 

"We, the workers and sympathisers 
of the Sarvodaya Mandal of Sib- 
sagar, Assam,, have been closely 
studying the present movement in 
Assam sponsored by the All-Assam 
Students' Union and the All-Assam 
Gana Sagram Parishad and are con- 
vinced that this is a peaceful mass 
movement to preserve the sanctity 
of the Constitution of India and to' 
safeguard the sovereignty of the 
Indian Republic and to preserve the 
socio-cultural existence of one of 
the most peace-loving people, that 
is, the Assamese in the footsteps of 
Mahatma Gandhi, the Father of the 
Nation. We believe that it is a s!ur 
on any nation and its government 
to allow any illegal intrusion of 
foreign nationals into the country." 
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"The Muslims of Barpeta, it is 
learnt, have sent a memorandum to 
the Prime Minister reiterating their 
support to the movement launched 
by the AASU and the AGSP de- 
manding 1951 as the best year for 
detection and deportation of fore- 
igners." 

t

he procedure to adopt the citizenship 
of a particular country. 

 

I would like    to    congratulate   them 
wholeheartedly. 
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It is always the last straw that breaks 
the camel's back. 

identify the foreigners. 

 

Identity the foreigners, first.
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 They are in refugee camps. 
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SHRI KALYAN ROY: You are so 
fond of them, that you want to ban 
cow-slaughter even in Arunachal Pra- 
desh and Mizoram. 

SHRI    JAGANNATHRAO    JOSHI: 
Mr. Kalyan Roy, you will have to go 

a long way to understand cow protec- 
tion. 

 
 

It is not a Moscow dicta- 
te  that  every  body  will  accept  it. 

We will

become faceless. 

.No, you will not 
have    to     lose     your   identity. 
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That is the attitude which is coming 
in the way. 
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SHRI P. RAMAMURT1 (Tamil 
Nadu): Mr. Vice-Chairman, Sir, we 
are facing a very difficult problem 
and I agree with many Members of 
this House that this problem can- 
not toe solved by means of repression. 
At the same time, this problem has 
got to be solved taking into consi- 
deration the aspirations of the 
Assamese people and this problem 
has to be solved by sitting across the 
table. And this is what our Party 
has been urging from the very be- 
ginning. I would like to remind you 
that the first time the Parliament 
met, after the present Lok Sabha was 
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constituted, it is our party apokesman 
who made the suggestion in the Lok 
Sabha that the Prime Ministsr should 
call a meeting of all the national 
parties as well as the political parties 
in Assam and try to find a consensus 
on the basis of which this problem 
could be tackled. Therefore, as far 
as our party is concerned, from the 
very beginning we have been tak- 
ing into consideration the fact that 
Assam has not been fully developed. 
Economic development of Assam has 
been very tardy. All these things are 
quite true. And in my last speech on 
the question of Assam in this House I 
had made it absolutely clear that if 
some regions in this country are less 
developed than the other regions, 
then that is the inevitable law of 
capitalism. One of the inevitable 
laws of capitalist development is that 
there is unevenness of development. 
This uneven development of the 
country is the inevitable consequence 
of the capitalist path of development 
that our country has taken to. On 
that I do not want to dilate. But 
this has to be rectified. How to rec- 
tify it is a question which al] of us 
have to address ourselves to. There- 
fore, on that question there is no dis- 
pute among all the parties that are 
here. Even the Government of India 
today, I understand, has accepted 
the position that some special atten- 
tion must be paid to this area for 
solving some of the economic pro- 
blems that are there. I do not think 
they will succeed in that so long as 
they pursue the present policy of| 
capitalist development in this coun- 
try. Their intentions might be good. 
But as somebody has said, the way 
to hell is sometimes paved with good 
intentions. Good intentions alone 
will not solve the problem. Unless, 
the problem of economic develop- 
ment, the problem of evening out the 
uneven development of this country 
is taken in hand—not by resorting to 
capitalist path of development but by 
following some other path of deve- 
lopment—we will not be able to solve 
this problem. This is the warning 
that I want to give them. 
365  RS—7. 

Now, Sir, as far as this problem is 
concerned, it is stated that the move- 
ment is entirely peaceful that no vio- 
lence is there the students are not in- 
dulging in any violence, that it is en- 
tirely directed against foreigners 
who have infiltrated into this coun- 
try, that if has nothing to do with 
other people, the movement is not 
directed against any Indian citizen 
who has gone and settled there. This 
is the sort of thing that is made out 
here. Persistently this is stated, and 
particularly my friends from the 
Bharatiya Janata Party today spoke 
very clearly that this is not directed 
against Indian citizens, that the 
leaders of the Assam movement— 
the students—have not said that the 
Indian citizens should be driven 0ut 
of this country. Well, the protesta- 
tion may be there. But what is the 
reality? I would like to read out, 
Sir, extracts from a report by a 
team sent by the Delhi Branch of the 
People's Union of Civil Liberties, an 
organisation which was formed dur- 
ing the emergency by Mr. Justice Tar- 
kunde, to study the situation in 
Assam. I do not want to read the 
whole report, a part of it has been 
published in the newspapers. What 
does that report say how peaceful 
this movement is? 

"In addition to this, a regular 
hate campaign has been launched 
against the minorities, more parti- 
cularly against the Bengali-speak- 
ing minority. For nearly four 
months now the Gana Sangram 
Parishad and the AASU have ac- 
quired absolute control of official 
machinery in the State and are 
running a parallel Government. 
They have inspired and, in any 
case, not objected   ..." 

this is what I want to underline— 
to wall paintings and pos- 
ters inciting violence against the 
so called Bahirgatas. Here are a lew 
examples: Tf you see a snake and 
a Bengali, kill the Bengali first'  
The Bengali-speaking community ia 
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terrorised. The Press has already 
reported the murder of Dr. Robi 
Mitra, the famous Geologist in 
Duliagaon. He was lynched to 
death on 18th January.. .we would 
be pleasantly surprised if the mur- 
derers of Anjan Chakravorty were 
actiially apprehended and punish- 
ed. 

Then it goes on to say: 

"The fact remains that the worst 
incidents of violence took place in 
Mukalmua and Nalbari areas of 
Barpeta sub-division of Kamrup dis- 
trict. According to the Deputy 
Commissioner himself four thou- 
sand houses have been burnt, 
forty-two persons have been kill- 
ed----   We visited the    Mukalmau 
camp there, 510 inmates, all Bengali 
Muslims, are living. According to 
the account given to Us by the 
villagers there, some four thousand 
Assamese people came shouting 
slogans and armed with spears and 
other lethal weapons. They set 
the houses of the Bengali-speaking 
people living in the area on fire, 
killed many people and wounded 
many others. The most pathetic 
scenes were seen in Rangafali camp, 
also in the Nalbari area. There are 
more than four thousand inmates 
in this camp. Most of them are 
Bengali Hindus. We saw hundreds 
of badly wounded people. The at- 
tacks were indeed barbarous. 

[The Vice-chairman,   (Shri  Sawai- 
sing Sisodia)  in the Chair] 

"Of course, the movement is peace- 
ful towards the administration. The 
Fact-finding Committee comments, 
'otfctherwise, the satyagraha itself hasi 
been rather peaceful'. But it could 
hardly be otherwise. The entire 
Government machinery is party to the 
satyagraha... As one witness told 
us, 'The Government of Assam is- 
running the movement and the AASU 
is running the Government'." 

The Government of Assam is run- 
ning the movement and the AASU is 
running the Government. This is 
the actual situation that exists today. 
Therefore, actually, as far as the 
Government is concerned, the ad- 
ministration is a non-functioning ad- 
ministration. It does not function at 
all. In Assam there is no administra- 
tion. This is the actual position that 
exists today in Assam. 

Therefore, when they say there is no 
anti-minority overtone in this propa- 
ganda, I would like to ask them: 
why is it that nearly 6,000 Bengali- 
speaking people have already run 
away from the Goalpara district and 
why should they run away and seek 
asylum in West Bengal and West 
Bengal has got to bear the expendi- 
ture of maintaining them? Why 
should so many camps be set up of 
minorities inside Assam itself? If 
the movement was directed purely 
against foreigners, why should the 
Bengalis and other Assami people— 
minorities, not only Bengali minori- 
ties but even the tribal minorities— 
be terrorised and why should it be 
necessary for the Government o£ 
India to set up camps for their pro- 
tection? So to go on saying that it 
is absolutely peaceful is just trying 
to give an alibi to a violent move- 
ment in the name of aliens- but direct- 
ed against all the minorities, Indian 
citizens who are minorities there 
whether they be Bengalis or Rajas- 
thani people who had gone there or 
the tribal people, the Oriya people 
and the Madhya Pradesh people who 
are working in the tea gardens for 
years. And all these people are be- 
ing terrorised. Thig is the situation 
which we have got to recognise. 
There is no use of running away from 
the facts. 

Therefore, Sir, what is the actual 
position? H will give you the census 
figures. The percentage of Muslims 
in Assam is, according to the census 
figures, 25.20 in 1951, 25.94 in 1961 
and  only  25.31 in   1971.   Therefore, 
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the percentage of Muslim popula- 
tion 'in. the whole of Assam has been 
marginally less in 1971 than in 19&1. 
Therefore, this problem of the people 
of Bangladesh having infiltrated into 
Assam and trying to convert this 
area into a Muslim majority pro- 
vince is blown out of all proportions. 
Certainly there has been a certain 
infiltration: nobody denies that. Now, 
therefore, in order to solve this pro- 
blem, what are we to do? 

Here Sir, I would like also to read 
their 35-point programme: "All- 
Assam Students Union Guideline for 
Total Revolution in Assam." There 
is a secret circular issued in the 
name of All-Assam Students Union 
Guideline for Total Revolution in 
Assam. "1. Formation of secret so- 
ciety in different levels with under- 
ground headquarters under single 
leadership with strict discipline, code 
and conduct." I do not want to read 
all the 35 points they have set but 
one of the most important things 
they have said is about the deporta- 
tion^ foreigners. "Hindus should be 
pushed back through Dawki Police 
Post (Meghalaya) and Muslims 
should be pushed back through Golak- 
ganj Police Post." Then, the main 
point they want to make is, "We 
should tell Calcutta and New 
Delhi..." 

SHRI AJIT KUMAR SHARMA: I 
would request one thing. 

SHRI P. RAMAMURTI: Allow me 
to speak. You put a question and I 
will answer later. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): No in- 
terruptions, please.   Let him finish. 

SHRI AJIT KUMAR SHARMA: 
When you quoted the circular, are 
you really confident that it was issu- 
ed in Assam? 

SHRI P. RAMAMURTI: I am ans- 
wering that.   "We should tell    Cal- 

cutta  and  New Delhi....   (Interrup- 
sions)   You keep quiet,  "...that we 
require from you salt for our bare 
necessity   of   life   and  your   require;- 
ments from    us are tea, coal, crude 
oil, plywood  etc.    we    should    make 
understand  that    Assamese  are    not 
alone in the world."   And then there 
is   one  more  point.   What  has  been 
stated  is  that     "we  should  link  up 
with  the    Thai    Buddhist society in 
Thailand''.   Off  course   I  know   that 
openly    they     have    refuted    it.   .* 
statement    has  been    issued    saying 
that it   was not   done, but a   mere 
statement does not mean much.      A 
downright condemnation of that was 
necessary when slogans were written 
all  over Assam     "Indian    dogs,    go 
back".   Where  is  the    condemnation 
from the All-Assam Students' Union? 
They did  not condemn it. When the 
attacks    were  taking  place   on    the 
Bengali   minority   and   other   minori- 
ties,  where was  the    condemnation? 
They   are  saying  that   they   are  not 
responsible for it.   That is  no good. 
The  point is when  attacks  are tak- 
ing    place, when the minorities    are 
attacked,  if  this  movement   is     not 
directed  against them,  it was neces- 
sary for them to condemn the move- 
ment  and come to the protection of 
the   minorities.   Did   any   leader    of 
this  movement  come  to  the   protec- 
tion of the minorities when they  were 
being attacked?    So all these protes- 
tations do not mean anything. 

What I want to point out is that 
unfortunately secessionist overtones 
have been given to this movement 
and certain foreign powers are en- 
couraging the secessionist movement 
in the entire north-eastern region. 
Last time when I spoke on this ques- 
tion in this H<ouse, I quoted the State 
Department circular to the ClA, call- 
ed "Operation Brahmaputra" and to- 
day that "Operation Brahmaputra" is 
in operation there. That is what is 
being implemented now. Why was it 
necessary for the Ambassador of the 
United States of America, here to go 
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to Assam at least half a dozen times 
during this movement?        The     last 
time when he wanted to go again,   I 
am glad the Government of      India 
prevented him from going there. And 
then very     recently      the  American 
Counsel  from  Calcutta has      visited 
that place. Why should all these things 
be taking place? Sir, we must under- 
stand that there are foreign agencies 
which are today operating in this re- 
gion.      When      they  are     operating 
and working towards secession, what 
ig involved in this today is the inte. 
grity of the country, the unity o'f the 
country. Let all of us realise that this 
unity of the country, the integrity of 
the  country  has  been  achieved   only 
through the freedom struggle.    Never 
before in  the history  of the  country 
was India a united country. It is only 
during the anti-imperialist movement 
that  all  the different  peoples  speak- 
ing different languages in this coun- 
try  came   together   in  their  common 
struggle  against      imprialism.     Even 
now we have got to face the     same 
problem of  imperialist domination of 
this country    by so     many     means. 
Through   the   multi-national   corpora- 
tions and  various  other     means, the 
western  powers  are trying  to domi- 
nate over us and there are    various 
kinds of threats. All these threats can 
be met by the united will of the peo- 
ple, by unity of the entire     country. 
Therefore,  it is from that point      of 
view that we should    preserve     the 
unity of the country and see that it 
grows stronger so that we are able to 
face threats of neocolonialism that is 
hanging over us, and      which are in- 
creasing day after day. That is   why 
today what we have got to seriously 
consider is how    to      preserve    and 
strengthen  the  unity of this country 
in  order to face the difficult      tasks 
ahead, the difficult challenges that are 
posed before us by the foreign     im- 
perialists.      Sir,   in  this     connection, 
I am astounded by the behaviour of 
the Government of India, though    it 
is also aware of the presence of the 
foreign agents here because the Prime 
Minister,  durnig her speeches in the 

election  campaign,  made a   reference 
to it. 1 am not going into other ques- 
tions.      Certain very  bad statements 
she made. I had pointed out to     her 
about  it  in  the meeting.  I am     not 
bothered   about  that.      She     herseli 
has made the confession that certain 
foreign elements are also involved in 
this. During this period she has made 
it very clear. Now  I  want to     point 
out  that  when  the     Government  of 
India is there, they must be in posse- 
ssion of the facts and identify      the 
foreign elements      which are    there. 
Why do they not come out with the 
elements which are    involved  in it? 
For example, they    know that      the 
American CIA is involved in it; why 
do they not get the courage and say 
that the CIA is  involved in it?  Is it 
e we want to go to them with 
[ging bowl for the sake of aid? 
For the sake of aid, are you prepared 
to barter away the unity and integrity 
is country. Are you prepared to 
tolerate the CIA activities and those 
of  the      other    organisations      there 
which want  to  disrupt the     country 
because you have got to depend upon 
them for aid?  To hell with that aid. 
Wc do not want that aid. We will live 
without that money, without that aid. 
We  will put up with difficulties, but 
we shall not allow those people to in- 
terfere     with    the    affairs    of    our 
country. Why does not the Govern- 
ment of India takes     this position? 
This is the simple question I want 
the  Prime Minister  and the Home 
Minister to answer. If they are not 
capable of     finding who the foreign 
agencies are that are operating there, 
then they do not deserve to foe in the 
Government because the independence 
and the integrity of this country      is 
not safe in their hands, if they do not 
have the capacity to find  out     who 
the foreign elements      involved  are, 
name them openly and put on guard 
the  entire  people  of     the      country 
against   that  country  or  those  coun- 
tries    involved    in this.      Therefore, 
Sir, I would appeal to     them to   do 
that. 

Now, Sir, with regard to facts, cer- 
tainly some infiltration      has     taken 
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place, but it has been blown out of 
proportion. As I pointed out, the per- 
centage of the Muslim population, 
according to the census figures, has 
declind a bit. A fear is being raised 
that the Hindu majority will be con- 
verted into a minority. It is raised 
day in and day out. My friend, 
Jagannathrao Joshi had raised that 
slogan. When actually the percentage 
of the Muslim population has margi- 
nally fallen from 1951 to 1971, where 
is the idea that the Hindu character 
of the State will be converted into 
that of a Muslim State? How does 
it come? Who preaches it except 
RSS, let me understand. Do we 
preach it? Who preaches this? It is 
the RSS that is ringing into the 
peoples ears that this State will be 
converted into a Muslim State against 
all the facts of life. The facts of life 
show that the percentage of Muslims 
in the State has declined marginally. 
These census figures were taken 
before, and nobody objected to them. 

Take the question of infiltrators. I 
have not got the figures here. But 
year after year some infiltrators have 
been reported from 1951. From 1951 
year after year some infiltrators were 
detected. According to the figures put 
out by the Government of India from 
year to year, calculating the whole 
thing, I find that over 3.5 lakh infil- 
trators have been deported from 1951 
up-to-date. It is not consolidated. 
Year after year in the gazette they 
are put out. 1 find that the total 
number of infiltrators who have been 
deported are 3.5 lakhs or near about. 
I do not have the exact figure. There- 
fore, deportation has also been taking 
place. 

In 1947 a large number of people, 
Hindus migrated. We have got the 
responsibility. We have accepted that 
responsibility. Then there was the 
Liaquat Ali-Nehru Pact. Where is the 
relevancy to the question of 1971? How 
does it arise? The question of 1971 
ariseg this wa ythat during the terrific 
suppression of the East Bengal popu- 

lation by Pakistan—it was precisely 
at that time—a large number of 
people from East Bengal flocked into 
India. And the number went up to 
as high a§ two milhon int0 Assam. 
Ten million people from East Bengal 
came as refugees into India during 
that period, that is, during the 
struggle of the East Bengal people for 
State autonomy and when Pakistan 
was trying to suppress that move- 
ment. It is precisely because two 
million people had crossed over to 
India  .   .   . 

SHRI BIPINPAL DAS: Ten million 
came to India. 

PROF. p. P. CHATTOPADHYAYA 
(West Bengal): Two million came 
to Assam. 

SHRi P. RAMAMURT1; Yes, ten 
million people had migrated to India 
from East Bengal. Therefore, the 
problem had assumed tremendous 
proportions. It is because of that we 
had to go into war against Pakistan 
in order to .liberate East Bengal. 
Otherwise we would not have inter- 
fered in that. As a matter of fact, 
the American Embassy, the American 
Government at that time was telling 
the Government of India, 'We will 
maintain those 10 million people. 
Why do you bother about it. You do 
not interfere in the affairs of Pak- 
istan." That is what they said. But 
thig problem created by the influx of 
10 million people from East Bengal 
necessitated our country helping the 
East Bengal people in their struggle 
for liberation from Pakistani oppres- 
sion. Therefore, this question of ten 
million people becomes important. It 
is in that ^background that after the 
liberation of Bangladesh, an agree- 
ment was reached between Indira 
Gandhi and Mujib that all those 
people who had migrated to India, 
whether it was Assam or Bengal, after 
March 1971 would be deported, would 
be sent back to Bangladesh. By and 
large that agreement has been kept. 
Mujib was graceful enough to accept 
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that so many people had gone out of 
his country and, therefore, he must 
take them back. Therefore, most of 
them have been taken back. That is 
how the question of 1971 assumes 
some relevance. Otherwise 1971 
does not assume any relevance. The 
year 1971 assumes relevance precise- 
ly because of thjs fact. In 1977 also 
elections were held, but nobody ob- 
jected to the electoral rolls of 1977. 
Nobody objected... 

SHRI BIPINPAL  DAS:     Till   1978 
nobody objected. 

SHRI  P.   RAMAMURTI:     Even  in 
1978 nobody objected to the electoral 
rolls.   Suddenly after 1978 this whole 
question flared up.    That is why al- 
though we were of the opinion, since 
nobody objected to the 1977 electoral 
rolls  when the  elections were held, 
that 1977 might be taken as the cut- 
off period, yet for the sake of    con- 
sensus in that meeting called by the 
Prime Minister sometime in March, if 
I remember right, we said "Let there 
be a consensus" and  all the parties, 
including the    political    partiea    of 
Assam that were represented    there, 
most of the parties, accepted 1971. As 
far  as the Assam parties  were con- 
cerned, they had accepted 1971. There 
is no doubt about it.    As far as the 
Lok Dal is concerned, the Lok    Dal 
in Assam  accepted   1971.     But    Mr. 
George Fernandes belonging to the 
same Lok Dal and representing his 
party in that meeting,  said, no, he 
did not accept 1971.    That is how in 
that meeting there was a consensus. 
Consensus does not mean unanimity. 
But there was consensus in the sense 
that excepting Mr. George Fernandes, 
all the other people    had    accepted 
1971.   It ig consensus; it is not unani- 
mity.    On that basis, let the    cut-off 
date he decided as 1971 and all those 
people who have come after that date 
be identified  and  deported.     And if 
we cannot deport them, let us make 
some   arrangements   so  that     Assam 
does not have to meet all that expen- 
diture.   This is what was agreed upon 
at that time.    I want to remind the 
opposition parties. I want to remind 

all of us that this is   what are had 
I    agreed to.   Now   the   question arises 
I    that we have got to talk to    them, 
that we    have    got to    bring    them 
to       a        common      tabje. How 
to       do       that? That     is   the 
whole problem.    That is the problem 
with which we are faced.    Everyone 
of us is anxious that this    problem 
must be solved across the table. How 
to solve it?   If those boys go   on say- 
ing "We will not go to the table un- 
less -beforehand you agree that  1931 
will be the cut-off date",    how    to 
bring them to a common table? That 
is what I do not     understand?     Of 
course, Mr. Jagannath Rao Joshi does 
not say that.   But then Mr. Jagannath 
Rao  Joshi was  an    embodiment     of 
sweet reasonableness when he spoke 
here.    The whole point is when you 
say  1951  only must  be    the    cut.oiT 
date, how  can you  forget all these 
historical things     that     have  taken 
place?    You cannot write off history. 
Mere  law does not work.     It is     a 
human    problem in the    sense that 
people have migrated from there and 
for some reason or other you    have 
allowed them.    It is none of    their 
fault and they have remained here all 
these  years.     Right from 1951     on- 
wards they have remained here. The 
law of the country says that if a man 
has been    here for    ten years and 
applies for citizenship of this country, 
then he should be given the    Indian 
citizenship.   Most of the people   who 
migrated    after     1951 are    illiterate 
people.    They are people who do not 
understand the law of the land    and 
therefore, not understanding the law, 
they have not applied for the citizen- 
ship.   What are you going to do with 
them?   Will Pakistan 0r will Bangla- 
desh  accept  them  as  their     citizens 
simply    because    you     declare     it? 
Therefore, the question is this    pro- 
blem has got to be solved taking into 
consideration this human aspect    and 
thi3 legal aspect.    This is the    whole 
problem. 

In the other House Mr. Samar 
Mukherjee is exhibiting the permit 
given by the AU-Assam Students 
Union to a Deputy Commissioner and 



185 Re Proclamation [ 9 JUN 1980 ] under Article 356 186 

other officials to go and work in the 
office.   Today the position in Assam is 
this that the administration is collud- 
ing with them.    There is no    doubt 
about it.    That is what is happening 
there.    This is what the report says. 
This: is  a report by the    All-Assam 
Students Union.    All-Assam Students 
Union i8 running the Government and 
the Assam Government is running the 
movement.    There is no    difference. 
This is what is happening.  The pro- 
tection of minorities there becomes a 
special responsibility of the  Central 
Government.  The Central Govern- 
ment has got a special responsibility 
to protect the     minorities,    whether 
they are Bengalis, whether they   are 
tribal minorities; all these minorities 
have got to be protected. Now take 
the tribal minorities there.  The tri- 
bal minorities     demand  that     there 
must be  some sort of autonomy for 
them.  The students are opposed    to 
it.  The All-Assam Students Union is 
totally opposed to it.    Why    should 
they oppose autonomy for the tribal 
people and why should these Parties 
say they are quite right?  Is that a 
proper  attitude to  adopt? In  this 
connection I would point out  when 
we passed the Tribal Protection Act 
in Tripura,  my friend, Mr. Pranab 
Mukherjee, in his speech here wel- 
comed it.   But his party in Tripura is 
now organising a movement against 
that Act.    This is the wonderful way 
in which the ruling party is behaving 
today.    Somebody stated here till re- 
cently three-fourth population of Tri- 
pura     consisted of    Tripura     tribal 
people, but today three-fourth popu- 
lation is Bengali people and the    re- 
maining one-fourth are Tribal people. 
We want to protect their rights and 
we want to give them some sort of 
autonomy.   An Act was passed to set 
up district councils.    But a hartal is 
being organised against it.   By whom? 
By the Congress (I).   I cannot under- 
stand; have you got a policy?   If this 
is the way  you  are  operating,     you 
alone will foe responsible for the dis- 
ruption of this country.    Why    don't 
you  ask your    own     party     people. 

|     "Don't join this kind of a   demand? 
| After all, it is our responsibility to 

protect the minorities, to protect the 
tribal people, to preserve their special 
characteristics and not see that they 
are..." 

SHRI DINESH GOSWAMI. First 
you make them minorities and then 
protect? 

SHRI P. RAMAMURTI: You have 
made them a minority already. You 
have already made them a minority. 
And we have objected to that. We 
have objected to that. And after 
that we wanted to give them some 
protection . . . (Interruption) You can 
go on shouting... 

SHRI DINESH GOSWAMI: You 
have made them a minority. 

SHRI P. RAMAMURTI: No, I did 
not make them a minority .   .  . 

SHRI DINESH GOSWAMI: You 
have made them minorities. Tripuris 
have been reduced to one-third or 
one-fourth and you are talking of 
protecting them, like the Red Indi- 
ans. .. 

SHRI P. RAMAMURTI: We are 
protesting in Assam while you are 
encouraging. Unfortunately you do 
not appreciate . . . (Interruption by 
Shri Dinesh Goswami). 

AN HON. MEMBER: Interruptions 
are not permitted. 

SHRI DINESH GOSWAMI: Inter- 
ruptions are permitted. It is not that 
you cannot make interruptions. In- 
terruptions are permitted. 

SHRI P. RAMAMURTI: My friend 
Mr. Goswami must know that ever 
since 1952 our Party Member in the 
Lok Sabha has been protesting 
against the conversion of the Tripuris 
into minorities. We did not take to 
this path of agitation. But we have 
been protesting and we said that the 
tribal lands must be protected . . . 
(Interruptions). How can I go on 
answering questions?   I am not yield- 
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ing. We have been protesting against 
the conversion of the Tripura majo- 
rity into minority and we have been 
asking for the protection of their 
lands*. Thi3 is what we have been 
doing from time to time. Unfortu- 
nately we were not governing there. 
When we came to power and when 
we tried to protect their lands, the 
Congress (I) Party is protesting 
against that. This is what I said. You 
must have certain policy. Have you 
any objection to our protecting their 
lands? Now, you are blowing this 
problem of aliens in Assam out of all 
proportions. I quoted the census 
figures. Are you challenging these 
figures? 

AN HON. MEMBER: You were 
misquoting the figures. 

SHRI P. RAMAMURTI: You must 
talk across the table and find out a 
solution. Somebody said this. I 
agree. He also said that the process 
should be started immediately, whe- 
ther the year is 1971 or not. You be- 
gin the process. Who is to begin the 
process? The process can be begun 
only when certain normalcy can be 
maintained there. To identify who 
are the foreigners and m order to 
understand the real issues of the pro- 
blem, the process ha3 got to be be- 
gun. In order to begin the process, 
let ug start with 1971 and then see 
what is the nature of the problem 
and what is the extent of infiltration. 
Later on if something has to be done, 
We are not closing our options. But, 
let    the process start. 

SHRI SADASIV BAGAITKAR 
(Maharashtra): You participated in 
the meeting called by the Prime 
Minister. The radio quoted the 
Prime Minister's statement that she is 
not wedded to any particular cut-off 
year. She has herself resiled from 
that position. 

SHRI P. RAMAMURTI: At that 
time we agreed to it. Now let us 
start something. Let those people 
agree to come and talk.   Let there be 

reciprocity from    the    Government's 
side also. 

SHRI AJIT     KUMAR     SHARMA: 
They are all in jail. 

SHRI P. RAMAMURTI: You con- 
vince them and if they express their 
willingness to come and talk across 
the tabie, I will be the first person to 
demand their release. This should be 
a simultaneous process. I would ap- 
peal to all in the entire country to 
realise that this problem can be solv- 
ed only across the table. Let the 
AASU and Gana Sangram Parishad 
also agree to enter into talks without 
any p^e-condition. Let them not say, 
"Unless you accept 1951 as the cut-off 
date, we are not prepared to come and 
have discussions with you." 
4 P.M. Let this not take place. With- 
out any precondition let them 
agree to this and the Government o'f 
India also simultaneously release all 
those people. Let some mediators go 
and have thi3 kind of a thing. With- 
out making any such effort or with- 
out doing any such thing, this conti- 
nuous shouting that it is only against 
the infiltrators and not against the 
minorities does not    cut any ice. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Mr. Rama- 
murti, you have to finish now. 

SHRI P. RAMAMURTI: I am fini- 
shing now. The number of people 
that have been killed in this, I do not 
want to mention and all those figures 
have been given. The minorities are 
affected. The minorities can put up 
with it for sometime. But, they are 
being continuously attacked and when 
they form associations and try to de- 
monstrate, they are attacked and the 
Assamese police attacks them. That 
is what is happening. Even a worm 
will turn and protest. Similarly, when 
the minorities, including the tribal 
minorities, join them, they are being 
attacked and any political party 
which is opposed to their demands is 
not allowed to hold any meetings and 
their members are beaten up.       Our 
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offices  are attacked. The CPI offices 
are attacked; the CPM offices are at- 
tacked; professors are being    beaten 
up; even the Assamese professors are 
being beaten up, those professors who 
do not agree with them.     Therefore, 
there is no democratic  right of free 
expression as far as Assam is concern- 
ed.   This coercion and intimidation of 
even free expression of opinion is go- 
ing on on such a terrifically large scale 
and let them stop this    intimidation. 
Let them agree to have talks   across 
the table and let all the    repressive 
measures be withdrawn.    Let both of 
these things take place simultaneous- 
ly and I hope that all my friends who 
are so very anxious to have a solution 
will co-operate and call upon—let us 
all call upon—those people toi allow 
both these things to take place simul- 
taneously    and   let   them    withdraw 
movement so that a proper atmosphere 
is created and the whole process can 
start, the process of finding out who 
the foreigners are.   Only then we can 
solve the problem and we can think 
of ways and means of seeing how the 
economic  advancement of the  States 
in this area can take place.   Otherwise, 
all that I would say is that you are 
playing with fire.   The Government of 
India must come out and find out who 
the foreign agents are that are there, 
They  should not shirk responsibility 
and they must take suitable     action 
against them.   Even if it becomes    a 
question of cutting off diplomatic re- 
lations, it does not matter. The coun- 
try must be prepared to pay the price 
for the unity and integrity of     the 
country.   We may not get any     aid 
from them.    It does not matter.   But 
the unity and the   integrity of     the 
country are paramount and for that 
we must be prepared for any sacri- 
fice. Therefore, 1 would    appeal      to 
all sections of the House to bring   to 
bear on these agitators sufficient pres- 
sure to make them agree to come to 
and sit across the table without     any 
condition whatsoever and let the Gov- 
ernment of India also not impose any 
condition.    Without any condition let 
them come together and let them with. 

draw this and let the Government of 
India release all those people so that 
both the things can go on simultane- 
ously and let them not stand on any 
prestige.    Thank you, Sir. 

PROF. D. P. CHATTOPADHYAYA: 
Sir,  while  supporting  the      Govern- 
ments proposal for the extension     ot 
this   Proclamation,    I  would   like  to 
emphasise the question at stake now 
in Assam. It is really it is    literally, 
the unity and integrity of the nation. 
Th6 other day, the day before yester- 
day  perhaps,      Khan   Abdul   Ghaffar 
Khan lamented over the partition of 
India,    and rightly      so.    Just    now 
Sir,   Ramamurtiji      referred to the 
fact that the minorities in Tripura 
have  been   swamped  by  the      re-fugee      
majority      Bengalis        from the  
erstwhile      Pakistan, now Bangladesh. 
Now, this is the legacy 
of partition. Whether it is right or 
wrong this part of the history cannot 
be undone. But, from this part of the 
history, we have to take certain very 
serious lessons. We have seen that 
those who have come from Bangla- 
desh as refugees were driven out be- 
cause, at that time, our Muslim 
friends, perhaps with some justifica- 
tion, I agree, were angry with us as 
our presence stood in the way of 
fulfilment of some of their economic 
aspirations. 

We  left.    The    problem  was    not 
solved.    West Pakistani3 came there. 
There was  again frustration  of aspi- 
rations and again bloodshed.    So, Sir, 
this violent way of solving the pro- 
blem,  partitioning  the  country,   may 
appear as a temporary solution of the 
problem, but it does not provide the 
real, durable solution of the problem 
at all.    Even after the partition, we 
have seen that Andhra was carved out 
from composite Madras.    But      then 
we have also witnessed the Telangana 
agitation, paralysing that State nearly 
for a year. We have seen in 1958 how 
united      Maharashtra-Gujarat      was 
separated. But that was not the end 
of  the   story.    Even   then  we  heard 
>     voices of dissensions and secession at 
times from Marathwada and Vidarbha 
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[Shri P. Ramamurti] 

Sir,   what  I  say  is  that  the  issue 
which    brings    our attention    to the 
main question is the national integrity 
and national unity.    I must    say that 
we must  appreciate the problem    of 
Assam.   We  must      appreciate     the 
genuine     aspirations   of  the      Assa- 
mese  people.      There   is  no      deny- 
ing  the   fact.   Though   I   cime  from 
Bengal, though I know v-'ry well that 
already six thousand peuple, officially 
speaking,  have come to the Govern- 
ment refugee centres opened in North 
Bengal but in      fact      nearly   10,000 
people have already left Assam. Even 
then, we  should not  be  swayed    by 
emotions    of the Bengalis    or of the 
Assamese, the narrow regional, rom- 
munal  or   linguistic,   minority,   majo- 
rity questions.    1 agree the Assamese 
people  must   have     their   ligitimate 
aspirations fulfilled.   But under what 
terms and conditions? Is it at the cost 
of national unity and integrity? Some 
people with good intentions have said 
that  ethnic indentity      of  the      As- 
samese  should  be  maintained.     This 
sounds very reasonable. But,    Sir, if 
you  look  into the  back-drop  of  As- 
samese cultural    history, the     ethnic 
identity of the Assamese is a confused 
question,      because      the     Assamese 
people are  not   ethinically  homogen- 
ous. There are tribals who think that 
they  are  the real  owners of Assam, 
real   inheritors   of   Assam,   but  they 
have  been  cornered   by  people  who 
came there from Kanauj or from the 
foot-hills  of  the  Himalayas,     etc.,  a 
hundred   or  two  hundred  years  ago, 
and moved to the Assam Valley.  Or 
the Ahoms or      some    Bhattacharyas 
from  Bengal,   some     Sharmas     from 
Kanauj, whose    descendents    are re- 
presented in this House, who must be 
knowing  .   .   . (Interruptions) 

AN HON. MEMBER: Why not the 
Goswamis? 

PROF. D. P. CHATTOPADHYAYA: 
I did not want to be personal or 
specific. But it is covered by the 
general priniciples I have suggested. 
Goswami must be knowing that. 

The tribals of Assam are not with 
this  movement.   Sir,   if  you  discount 
the linguistic minorities and religious 
minorities, the people who ai'e spear- 
heading the movement constitute lesB 
than thirty per cent of the populat- 
ion    of that State.   But it is not a 
question   of   quantum.   Even   if  it   is 
twenty   per   cent   and   there is sub- 
stance—and I say that there is some 
substance   in  their      movement,      it 
should  be  appreciated.  But,  Sir,  the 
point  is     exaggerated.      There     are 
difficulties.  We  know,   some   genuine 
economic  grievances are there.     The 
Prime Minister has said this right in 
the  beginning,  in  the  first     meeting 
held by the Prime Minister, if I re- 
member aright, she has had as many 
as  five     meetings—one    on the    1st 
March, second on the 7th March, the 
third  on  the   12th  April,  the  fourth 
on the 22nd April and the last on the 
31st     May,  with     different    political 
leaders.  Sir, in the first meeting, she 
told  very clearly  that the  Assamese 
movement   has  some  economic  justi- 
fication.   We   do   appreciate  it.     Not 
only the Prime Minister of India, but 
all the right    thinking     people     in 
Bengal or in the neighbouring States 
do appreciate it. But the point is that 
after   all  Assam  is   a  part  of  India. 
Assam  has   already  been   balkanised 
five times in the last 30 years. If by 
these  sorts  of  violent  methods,   sur- 
reptitious and not so surreptitious of 
late,   they  want  to  have  the     issue 
clinched in their favour,    then some 
southern district might say that they 
are a linguistic minority or a religious 
minority  and   since  they     constitute 
an overwhelming     majoriy in    their 
area,  they     will  carve  out     another 
State.  There  is n° end to the story. 
The tribals of Tripura who constitue 
7 lakhs out  of a total population of; 
20 laks have started saying it.     This 
larger perspective should be borne in 
mind  not      only  by  our     Assamese 
friends  who  are     spearheading    the 
movement   but   all   those   who      are 
supporting if from    within Assam. I 
do  not know whether it has     some 
political      connections from     outside. 
The backdrop of Assam Muslims has 
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been magnified beyond all propor- 
tions. It has not been borne out by 
the official statistic. I think the Assam 
movement should be seen in its pro- 
per perspective. I do not like to 
repeat the harsh words of Shri Jyoti 
Basu who said the other day that it 
was a lunchpack agitation of the 
Assam's urban educated elites, and 
that only for emotional reasons, a 
fringe of the rural people could be 
brought within the orbit of this move- 
ment, J do not use harsh words but 
there may be some elements of truth 
in that. If you take the break-up of 
the population, as I have said, the 
movement is being actively supported 
by less than 30 per cent. Nobody 
should try to misuse the emotional 
vulnerability of a section of people, 
maybe 30 per cent or 25 per cent of 
the total population. The question is 
of the integrity of the nation. The 
integrity of the nation is being thre- 
atened from different quarters. But 
it is doubly threatened in the North. 
Eastern areas. Foreign eleme.nts are 
actively engaged and understandably 
so. There is no point in disowning it 
officially. They know it. Our friends 
in the opposition know it very well. 
They are well-informed. But they 
are taking a sort of blinkered view 
of   the whole thing. 

SHRI SADASIV BAGAITKAR: 
Why is the Government keeping 
silent on the foreign elements? The 
Prime Minister should make a state- 
ment. The Home Minister should 
say that. 

PROF. D. P. CHATTAPADHYYA: 
Our more informed people will res- 
pond to your point later on. The 
real point at issue is the question of 
education of young boys, the students. 
In our lives, one year or two years 
may make no difference. But in the 
lives of young students it does. One 
academic year has been totally lost 
and another year is going to be lost. 

You be in touch with the Education 
Ministry or the University Grants 
Commission or with other universi- 
ties in West Bengal and you will find 
that thousands of students want to 
come out of Assam. I know it per- 
sonally because in our University of 
Jadavpur, lot of Engineering and 
Science students are coming to 
Calcutta. The students are panic- 
stricken and want to rush to Calcutta. 
This is one aspect, i.e., the total 
paralysis in the field of education. The 
second point is about the total 
paralysis in the field of economic 
activity. No developmental activi- 
ties or economic activities are taking 
place. Even activities such as fighting 
against epidemic diseases are being 
neglected there. Sir, there is a danger- 
ous type of malaria, I am told. If 
that mosquito bites, people will have 
brain fever leading almost invariably 
to death. 

SHRI KALYAN ROY: Encepho- 
litis. 

PROF. D. P. CHATTOPADHYA- 
YA: Yes, encephalitis. And that sort 
of deadly diseases are not being ad- 
ministratively fought because every 
governmental activity has come to a 
stop. This is a very sad thing. 
Thirdly, Sir, because of transport 
bottlenecks, many essential commodi- 
ties are not moving that way. And 
people who have a better purchasing 
power and living in towns, and having 
a better access to the shops, there are 
pot the people affected most by the 
bottlenecks. But the stoppage partial 
in some cases and total in many other 
entails untold miseries particularly 
for the rural people, the poorer peo- 
ple. This is also an aspect to be 
borne in mind not by ourselses alone 
but by all concerned. 

SHRI AJIT KUMAR SHARMA: I 
want one clarification from him. Are 
the mosquitoes being brought up by 
the movement leaders? 
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PROF. D. P. CHATTOPADHYA- 
YA: Sir, I expected a more serious 
intervention from him. Serious short- 
age of essential commodities in Assam 
and the North-Eastern Region is 
causing great hardship to the com- 
mon people, particularly the rural 
people. Sir, there is a loss of Rs. 3 
crores per day on account of picketing 
of the oil installations. The loss is 
Rs. 3 crores per day. The sixth 
point of the total picture is that 
apart from other petroleum products, 
the monthly loss of production of die- 
sel in the three refineries in Assam 
and the one at Barauni is about 
1,30,000 tonnes. Similarly, the loss of 
production of kerosene is about 
30,000 tonnes. And coal is being 
now literally carried to New 
Castle as oil is being carried 
to Assam. The other point is 
curtailment in the fertilizer pro- 
duction and its non-availability to 
farmers resultng in crop damage. It 
may not affect the town-living people 
but it does affect the farmers. The 
eighth point is curtailment of produc- 
tion of steel and power due to non- 
movement of petroleum products, 
and the whole country suffer on that 
account. Lastly, there is disruption in 
the movement of timber, bamboo, 
plywood and jute out of Assam, and it 
has its feed back effect on employ- 
ment because the Assamese themselv- 
es "who are in this business employ a 
lot of people. And we are told that it 
is to fulfill the economic demands of 
the Assamese people that the agita- 
tors are continuing the movement. 
But what about these employees who 
are engaged hi these areas of trade 
and commerce? I must say that this 
aspect should not be forgotten. 

Sir, eight demands have been made 
by our young friends, the_Assam stu- 
dent organisations and also the Gana 
Sangram Parishad. What are" those 
eight demands? Let me mention them. 
The first one is detection and depor- 
tation of foreign nationals. On this, 
all have agreed. Second is the dele- 
tion of names of foreign nationals 
from the electoral roll. 

SHRI DINESH GOSWAMI: Accord- 
ing to Mr. Ramamurti, there are no 
foreigners. And where is the issue? 

PROF. D. P. CHATTOPADHYA- 
YA: Do not misquote him. He said 
that the foreigners were found out. 
There were three lakhs and more of 
foreigners, he said. 

SHRI DINESH GOSWAMI Why not 
the Government _____  

THE VICE-CHAIRMAN (SHRI 
SAWAISlNGH SISODIA1: Let him 
continue. You are also going to 
speak. 

PROF. D. P. CHATTOPADHYA- 
YA: You are misquoting him. Do not 
misquote him. 

So, Sir, on the second point of de- 
letion of names of foreign nationals 
from the electoral rolls, there is no 
difference and we agreed. The third 
point is the prevention of inclusion o'f 
names of foreign nationals in the 
future electoral rolls. On that also, 
there is agreement. The fourth 
point is the protection of borders to 
check infiltration. It was agreed. 
And even during the last three 
months, the check-posts have been 
increased and more motor boats have 
been pressed into for overseeing so 
that people do not come from the 
other side of the border. The fifth 
demand is identity cards with photo- 
graphs for voters. It has also been 
accepted. Of the eight demands 
made by the agitators five have been 
agreed to, not out of grace but be- 
cause these are reasonable. So, if you 
talk reasonably, who can quarrel with 
you? Now, the sixth point was the 
necessary constitutional safeguards. 
This is a very important thing. It has 
to be concretised specified, spelt out 
by the agitators and it is being con- 
sidered. It has not been Ignored or 
rejected outright. It has only been 
pointed out to them, let us sit across 
the table and look into the implica- 
tions so that it could be sorted out. 
Sir, the seventh point is that the 
Government of West Bengal is to be 
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authorised to reject certificates issu- 
ed by the Governments of West 
Bengal and Tripura. That is an ex- 
traordinary demand, Sir. But if there 
is substance even in this extraordi- 
nary demand, I would request the 
Government of India, the hon. Home 
Minister to look into it but I would 
again say that it looks to me to be an 
extraordinary demand. The eighth 
point is the withdrawal of authority 
from the State Governments to grant 
citizenship certificates. Sir, this is 
also controversial but negotiable. I 
must say that the Government of 
India,   its representatives,      chief 
spokesmen, the Home Minister, even 
the Prime Minister, if I am not mis- 
taken, agreed to consider even 
the last three, i.e, the 6th, the 7th and 
the 8th points. The other five points 
have already been agreed to. 

Sir, some of our friends are saying 
that the movement is non-viclent. 
Sir, ten thousand people have fled 
Assam. Thousands of people are 
suffering irreparably because of the 
closure of educational institutions. 
Economic magnitude of the problem 
in quantified terms has been spelt out. 
Now houses are being burnt and looted 
and several people have been killed. 
We are only talking 0f Dr. Robin 
Mitra, how brutally he has been mur- 
dered and how Shri Neogi has been 
killed and how Shri Gohain has been 
assaulted the other day. These are 
well-known cases. Every day you 
must be hearing, Sir, that more dead 
bodies have been discovered and so 
the death toll is going up. One does 
not know how many people have 
been killed. There is the total col- 
lapse of administration, lack of total 
faith in the administration. I do not 
like to repeat what Mr. Ramamurti 
was saying that students are running 
the administration and the adminis- 
tration is fanning and supporting the 
students. That may be a v9I'y strong 
formulation but may not be an in- 
correct one. I do not know. It is not 
a question of antagonising 0r embitter- 
ing the students.   We want a settle- 

ment, a peaceful solution because if 
this is the way to solve the problem, 
it would not lead us to a solution of 
the problem of Assam but it would be 
the beginning of the dissolution of 
Assam. I would appeal t0 our friends 
both in Assam and outside Assam, 
extending help to the students, not to 
resort to such a course, Even the little 
that is left of Assam of T947—five 
pieces are already there—will not be 
there if these emotionally surcharged 
demands are pressed further. These 
will lead not to a solution of the pro- 
Mem of Assam but it will be the 
beginning of the dissolution of Assam. 
So, it is not only for Assam's sake but 
for the sake of the whole country, be- 
cause Assam is an integral part of the 
whole country, that this problem 
should be solved peacefully. Assam 
has borne the brunt of 1947 as West 
Bengal has done again in 1971. So, 
we have every sympathy for our bre- 
thren but they also must have some 
sympathy for us. The other day one 
of my friends in West Bengal, the for- 
mer Labour Minister of Ray Ministry, 
wag telling somebody that in Calcutta 
93 per cent of all jobs carrying emo- 
luments of more than Rs. 1500 are 
being held by non-Bengalis. It is a 
staggerising figure. 

Does that justify an Amra Bengal 
type of movement or the R.S.S. type 
of movement? 

SHRI NAGESHWAR PRASAD 
SHAHl (Uttar Pradesh): Calcutta is 
not of Bengal, but of India. 

PROF. D. P. CHATTOPADHYAYA: 
Yes, we should talk like that; other- 
wise there is no end to this game of 
fratricide. 

Sir, I have all sympathy for the 
genuine aspirations of the concerned 
people. I am myself a refugee from 
Bengal and I bear no grudge for the 
Muslims who have suffered because 
of Hindu-zamindars. I am 
ashamed of the role of the Hindu- 
zamindars. Mr. Kalyan Roy must be 
knowing, being a son of zamindar, but 
not a zamindar in his attitude..........................  
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SHRI KALYAN R0Y: The whole 
trouble started because some of the 
school masters have become million- 
aires. 

PROF. D. P. CHATTOPADHYAYA: 
You know everything and you being 
in touch with them will be telling us 
what the truth is. So, the point is, 
whether in Assam or in Bengal, we 
have appreciation for the genuine 
aspirations. But in the name of aspi- 
rations they started arson, looting, 
violence, and killing. You already 
had partition for five time; you can- 
not have it sixth time now. That is 
the point. So, I think all friends who 
really wish well for Assam, should 
impress upon the Assamese agitators 
who are going the wrong way, see to 
the reason. Nobody except some 
leftist parties has condemned this vio- 
lence. Thousands of people have been 
rendered homeless and have fled 
Assam and have taken refuge in the 
refugee camps. Dead bodies are being 
discovered even today. These things 
should be looked into and condemned 
in unequivocal terms. 

Now, in the name of Hindus and 
Muslims, some people would support 
the 31-point programme. It is a sur- 
reptitious document and it is a con- 
cocted document. Now, whether it is 
a concocted document or not, let the 
leaders of the movement say that it 
is absolutely concocted. Therefore, 
all the responsible people, right-think- 
ing people, people who want the unity 
of India and the integrity of India 
to remain, must condemn this vio- 
lence, this arson and looting and not 
only this party or that party, but all 
the national parties should appeal to 
the students of Assam who a"re cam- 
paigning and agitating, to come back 
to the negotiation table. These things 
cannot be solved by force or by vio- 
lence or brow-beating. "This is really 
a human problem. It has really some 
serious and difficult aspects which 
just by speeches cannot be solved. It 
requires patience and a sympathetic 
appreciation.    The   Government     has 

extended its hand of friendship To the 
leaders of the movement seven 
times—five times the Prime Minister 
and tw0 times the Home Minister 
have discussed the problem. They 
want to discuss the_ problem. But if 
the agitators insist intransigently that 
they will have 1951 as the cut-off year 
and there is no budging and no re- 
treat from that point, I would say 
this is not an attitude of negotiation; 
it is not conducive to a rational set- 
tlement through discussions. So, I 
would request all friends, all parties 
concerned, inside the Parliament and 
outside, to persuade friends in Assam, 
 particularly the younger ones who 
are emotionally more vulnerable,    to 
 come to the negotiating table. Five 
of their eight demands have already 
been accepted by the Government and 
as regards the remaining demands, 
the Government have already said 
that there is room for negotiation. I 
think now they should respond. It is 
high time they do not force the stu- 
dents of Assam to lose another acade- 
mic year. Therefore, I would re- 
quest my friends in the opposition 
who are otherwise very co-operative, 
rational and constructive, to advise 
properly the friends in Assam so that 
they come to the negotiating table 
with an earnest desire to have a nego- 
tiated settlement and not campaign 
the way they have been doing. 
Enough damage has been done to the 
economy, to the academic life, to the 
social fabric of Assam and no more 
damage should be inflicted. 
 
SHRI KALYAN ROY Sir, I agree 
more or less with what Mr. Rama- 
murti and Mr. Chattopadhyaya have 
said. Sir, as we see, there are four or 
five aspects of this problem. One is, 
which is worrying us more today is, 
the extraordinary interest which par- 
ticular super power is taking, not only 
taking, but there are reasons to be- 
lieve that they are very much in th« 
movement itself. It has not been de- 
nied that diplomats, pseudo diplomats, 
known CTA agents, unknown CIA 
agents, are moving about in the distur- 
!    ed parts, unfortunately, meeting tome 
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of the leaders of this movement and 
then disappearing to Nepal and again 
reappearing, particularly in those 
places where there have been repeat- 
ed reports of violence. This is one as- 
pect. The other aspect is, we should 
all take up this challenge. It is not a 
question whether the minorities are 
being attacked, or the whole attack 
is concentrated in the Muslim areas, 
or Assam's cultural identity is being 
lost or Assam is being swarmed. The 
challenge is whether India will remain 
one or not, whether this particular 
federal structure built on multi-na- 
tional multi-racial and multi-cultural 
basis, will be able to survive against 
this attack. The third point is whe- 
ther it is really a genuine mass move- 
ment in a sense whether minions of 
the down-trodden, millions of the 
landless peasants, lakhs of Assam" tea 
garden workers, Asam boatmen, are 
taking part in it or is it being led 
financed and organised by a sec- 
tion 0I the people who have not 
lost much so far either in terms 
of land, or in terms of tea gardens, 
or in business or in trade. In 
other words, the question is whe- 
ther the movement is led by the elite, 
the upper section, the upper class, or, 
it being led by "these who belong to 
the lowest ladder of Assam. The 
third point is the role of local Gov- 
ernment. The fourth-point is where 
and how we should break the stale- 
mate the impasse, and how to bring 
about a conciliation, peace and un- 
derstanding in a most difficult situ- 
ation where one group is speaking in 
terms of confrontation and violence. 
These are the 'four or five aspects of 
the unfortunate incidents which start- 
ed during the Janata regime and 
which are still continuing. Sir, 
I must point out that some peo- 
ple in the Western world must 
be laughing at us. it may not 
be so openly or so crudely. But in 
effect you say that there are millions 
of foreigners in a particular part of 
the country, that means, Assam, and 
that they are a threat t0 the peace, 
prosperity, culture and tradition of 
this  particular area.  I thought     and 

they also thought perhaps that Enoch 
Powells are in England only. But I do 
see, there are many Enoch Powells 
in India too. After all, what does Mr. 
Enoch Powell say? He is saying you 
should not allow these Indians, these 
Pakistanis, these men who have come 
from the Pacific Islands, from Africa 
and so on and who have been staying 
in England for the last thirty years, 
forty years, and even hundred years. 
But these people are doing very fine 
work. 

They are the dockers, the transport 
workers, in police and in steel plants. 
Then England would be swamped and 
one day the whole Thames would be 
converted into a river of biood. So, 
the only solution is to deport en mass 
millions of Indians, Pakistanis, Baha- 
mas and all those who have settled 
in England and if this is done, the 
problem of England will disappear. 
And when this is happening, how 
many time have you shouted that 
England is taking a very fascist atti- 
tude towards these Indians who want 
to settle there and who are even mar- 
ried to European or English citizens? 
And the things have deteriorated 
under Mrs. Thatcher's regime where 
a wife of an Indian origin is not al- 
lowed now to go to England to stay 
with her husband. Things have come 
to such a stage and it all appeared 
to be innocuous and innocent, but now 
we find riots are takig place in South 
Hall. Indians are afraid of going 
out in Birmingham in the evening. 
People think twice before they have 
to go through Hyde Park at about 
4 o'clock. And areas after areas are 
now being demarcated as black araas 
and white areas. The beginning was 
so very innocent. Now we are faced 
with this situation; exactly that is 
what is happening in Assam. When 
this AMSU, the Assam Minorities Stu- 
dents Union, took a very "revolu- 
tionary" step, an 'anarchic' step—and 
what is the step? They wanted to pre- 
sent a petition to some of the officers 
and that was their crime—not only 
were they surrounded and beaten up 
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in a large number of areas in nume- 
rous Places, particularly in Bijn'f, "but 
the police opened fire, round after 
round, and as Mr. Chattopadhyaya has 
said, everyday we find stories of dis- 
covery 0f new bodies and we do not 
know the dimension of casualties yet. 
That is how it is a very peaceful 
movement Mr. Sharma. Nowhere in 
the world have we seen such a peace- 
ful movement except, yes, in the thir- 
ties when some psychological frenzy 
was created in Berlin that the Jews 
were completely disrupting the Nazi 
economy, the Jews were a danger to 
the cultural life o'f German; so the 
Jews had to be sent to the concentra- 
tion camps the shops owned by the 
Jews had to be snatched, the Jews had 
to be removed from all the steel plants : 
and the mines and the chemical fac- 
tories and the ultimate solution was 
to put them in a gas chamber. I find, 
I am sorry to say, a parallel between 
what happened! in the thirties in 
Germany and what is happening in 
the eighties in India. And that is 1 
why a particular super power is so 
much interested in this. The BBC ! 
and the Voice of America are giving 
details of the so-called movement, 
how Assam is about to be scramped, 
is about to be swept off. Is it so 
innocent, so innocuous? What about 
this particular Godman who visited 
Assam five or six times between 
November and June and today nobody 
knows whether his name David God- 
man is a correct name of that person? > 
He, according to a paper, carries two- 
three passports and as usual our 
policemen wake up too late. They 
are more after the trade union leaders 
and the peasant leaders than after the 
CIA agents. Ultimately, when this 
gentleman, according to the Press, was 
found meeting secretly with the AASU 
leaders, the police woke up. And he 
was politely asked to go out. How 
many Goodmen are there, I do not 
know. News was given that two or 
three  American  women   .   .   . 

PROF. D. P. CHATTOPADHYAYA: 
Goodman or Godman? 

SHRI KALYAN ROY; I don't know 
what is the spelling—"Good" or "God". 

PROF. D. P. CHATTOPADHYAYA: 
He cannot be obviously "Goodman". 

SHRI KALYAN ROY: There is no 
such person of that name. I do not 
know, he must be carrying out some 
directions. 

SHRI KRISHNA CHANDRA PANT: 
God cannot be good. 

SHRI KALYAN ROY: I have not 
yet become as revolutionary as you 
are. I do not know how many 
"Goodmen" or "Godmen" are working 
there now. Some of the things 
must have been very grave; otherwise 
why should the Government of India 
refuse the American Ambassador to go 
to that areas? It did not happen sud- 
denly. There must be some back- 
ground. There must be some facts. 
They must be having some informa- 
tion. What is that information? You 
havn got to take the people into confi- 
dence, because there are millions of 
Ipeople in Assam, speaking Assamese 
language, who do not like to be a part 
of the movement. But they have been 
carried away by the very organised, 
sinister propaganda to join the move- 
ment. Is it not your duty to isolate 
the chauvinist, the communalist, the 
secessionist, the separatist from the 
rest of the people? But you have not 
put up your case. We have failed. 
We. the progressives, the left demo- 
crats have failed. But we are proud 
that more office-bearers of the Com- 
munist Party and the Communist 
Party (Marxist) have been assaulted. 
We are proud that eight District Sec- 
retaries are in hospital, ten offices of 
the CPI and CPM have been burnt. 
You have heard from Shri Bipinpal 
Das what happened to the Marxist 
intellectual, Dr. Gohin. If this is not 
fascism, what is the definition of 
fascism? Things have come to such 
a stage that 7 non-Congress (I) 
Opposition parties issued a joint state- 
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In Assam, the coal-mines in the 

Margherita area are totally shut 
down. They can produce the best 
metallurgical coal, over one million 
tonnes. The workers there are from 
the North-West Frontier—the bulk of 
them. And they settled there some 80 
years back. The President of the 
Union there is one Mr. Aslam Khan. 
Our General Secretary, Mr. Badin 
Chowdhury) is a foreigner because he 
is there only for the last thirty years. 
So also is Mr. Hazarika. Union office 
after union office is surrounded and 
workers are being told to leave unions 
affiliated to AITUC, CITU and INTUC 
and join the union which will be led 
by those who only speak Assamese. 
Such a fine character of a peaceful 
movement! This has happened be- 
cause—I charge—both the previous 
Government and this Government 
have played politics in it. Secondly, 
they have not taken strong steps 
against the officers who have been 
leading the movement, helping the 
movement, assisting the movement, 
abetting the movement. How do I 
explain it? A minority community 
procession in Bijni with 30 to 40 
thousand people was fired upon by a 
section of police and the O.C., 
Mr. Laskar was locked up in the 
police station. Round after round was 
fired and, according to the press, 200 
people were killed. The situation is 
that—I am not very happy about it— 
the West Bengal Government is want, 
ing a judicial inquiry and sending a 
cable to the Assam Government. Is 
it a good development? If one State 
sends letters to another State demand- 
ing judicial inquiry, the other State 
protests to the third State against 
certain activities, what will happen to 
the whole country? Is it the begin- 
ning of balkanisation? Europe has 
seen this again and again and that is 
why they are afraid of further divi- 
sion. This has happened in Yogosla- 
via once in every fifteen years. Turks 
after Croatians, Croatians after Mon- 
tenegroes and Montenegroes after 
Muslims. This is what has happened. 
And that is    why Tito was    so very 

important. He, could unite all of 
them, Croatians, Turks and Mon- 
tenegroes. And here whf.t do we find 
after so many years of the liberation 
movement? Churchill always told 
that India will never be united. We 
were united. We developed a new 
culture, assimilating all the cultures, 
to the great disappointment of the 
Anglo-American bloc. And that is 
the more important issue at stake, 
besides the chauvinistic movement, 
besides the secessionist movement^ 
besides the disruption movement. This 
is the real danger. This movement is 
not alone. The whole South-East 
Asia is in it. The Chinese attacking 
Vietnam, the entire North Burma 
being under total domination of the 
Chinese Army, the Chinese Army 
helping the Afghanistan rebels, 
America developing their biggest 
base in Diego Garcia. The stumbling 
block is what? What is the wall? 
India. So the conspiracy is against 
India united,, strong, non-aligned, 
developing in industrial structure, 
having friendship with the Soviet 
Union. This is the danger. Having 
failed to divide into parts the socialist 
States like Yugoslavia and Czecho- 
slovakia—which they have been at- 
tempting all the time—they want to 
see if thi9 could be done here. They 
did it in Vietnam. For as long as 
thirty years South Vietnam was differ- 
ent from North Vietnam. Today they 
are doing this in Korea. The Korean 
studentg have been massacred and the 
Army had to march from one town to 
another to capture it. They have not 
allowed Korea to be united. United 
Korea is a danger to the American 
imperialism; united India is a danger 
to the American imperialism. So find 
out the trouble spots, start a mob 
frenzy, tell them out that their reli- 
gion is in danger, their culture is in 
danger. Which culture is in danger? 
In the mines in Asansol there are 
1,30,000 workers. The House should 
know that out of them, 70,000 are 
what are called Biharis—they come 
from Azamgarh,, they come from Deo- 
ria, Monghyr, Arrah, Chhapra—20,000 
from   Orissa—Ganjam,   Sambalpore— 
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and the remaining 15,000 t0 16,000 are 
from Bengal. And what is the com- 
position of the workers in the jute 
mills in West Bengal? Seventy-five 
per cent come from Bihar and UP., 
20 per cent from Orissa and Tamil 
Nadu,, 10 per cent from Bengal. 

SHRI KALYAN ROY: i say, what 
is the composition? That question has 
been raised. And don't misunderstand 
it. The question is being raised: 
extreme reactionary secessionists, pro- 
vincially communal elements in West 
Bengal; out with them. And we are 
taking out processions after processions 
to defend their rights, to defend their 
right to work there, the right to buy 
land, the right to stay wherever they 
like. Nobody has the power and 
courage in West Bengal to touch even 
their hair. We are proud of their con- 
tribution to the West Bengal economy, 
to the West Bengal culture. We are 
proud that Assam has produced a man 
like Bhupen Hazarika who is the great- 
est singer in West Bengal, who sings 
in the Assamese language and whose 
records are today sold in every town 
in West Bengal. We are proud of 
the Assamese language, which is much 
older than the Bengali language. 

SHRI DINESH GOSWAMI: And 
sung by ASSU also. 

SHRI KALYAN ROY: And sung by 
ASSU also,, which is not very good. 
Here is a poet who sang, "One of my 
eye is the Brahmaputra and one of 
my eye is the Ganges". There is 
imperialistic machination, and the 
upper class in Assam feared the 
spread of radical ideas because for 
the first time the progressive and 
democratic forces in Assam got    the 

largest number of seats in the 
Assembly and for the first time the 
working-class of Assam demanded 
nationalisation of the tea estates. The 
tea estates are financing this move- 
ment. Otherwise, Mr. Goswami, tell 
me one thing. For nine months they 
did not allow oil to go to Calcutta 
which is a foreign country! They did 
not allow oil to go to Patna which i» 
a foreign country and to Barauni 
which is a foreign country. 

SHRI DINESH GOSWAMI: Will 
you kindly tell me, Mr. Kalyan Roy, 
one thing? Is their any country in the 
world in which the students are to 
demand expulsion of foreigners, from 
the Government? It their any paral. 
led in the world?  (Interruptions) 

AN HON. MEMBER" The students 
have been misled there. (.Interrup- 
tions) 

SHRI KALYAN ROY:     Mr. 
Goswami, fortunately, all the students 
are not with you today. 

THE   VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Mr. Roy, 
please conclude. It is more than 
half an hour. 

SHRI KALYAN ROY: I am fini- 
shing, but for the disturbance. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): That is all 
right. 

SHRI DINESH GOSWAMI: Let me 
point out that the words used by Mr. 
Kalyan Roy identify the movement- 
markers almost with Hitler. 

SHRI KALYAN ROY: I did not 
say that. It reminds me of that. I 
think he will get a chance. 

SHRI DINESH GOSWAMI: When 
the words will go to the people of 
Assam, how will they react? I would 
appeal to the House to consider what 
will be the reaction in Assam? 

SHRI KALYAN ROY: I have seen 
their reaction. 

(Interruptions) 

SHRI KALYAN ROY: Go to Durga-
pur. Hundred per cent workers are
Bengalis. Ask Mr. Pranab Mukherjee... 
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SHRI NAGESHWAR PRASAD 
SHAHI; One sentence, and. then to- 
morrow. 

SHRI DINESH GOSWAMI: Sir, I 
have heard Mr. Kalyan Roy's speech. 
It is 5 now; I should not start now. I 
ask your permission to start my speech 
tomorrow, 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA); The House 
adjourned till 11 A.M. tomorrow. 

The House then adjourned 
at one minute past five of the 
clock till eleven of the clock 
on Tuesday, the 10th June,. 
1980. 
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